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MR. DEPUTY CHAIRMAN: Now
that the Minister has agreed, we
shall fix up some time for discussion.
Now, let us go to the next item. The
Budget of Assam will be presented
after it is presented in the Lok Sabha
and, I think, the House may have to
sit for a few minuteg after 5 o’clock.
So, I would request the hon. Members
to git a bit longer so that the Bud-
get of of Assam can be laid on the
Table before the House adjourns
this evening. Now, we go to the
next item.

[{The Vice-Chairman (Shri Arvind
Ganesh Kulkarni) in the Chairl.

THE PENSIONS
BIL 1981

(AMENDMENT)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): Sir, I
beg to move for leave to introduce

a Bill further to amend the Pen-
sions’ Act, 1871.
The question was put and the
motion was adopted.
SHRI P. VENKATASUBBAIAH:
Sir, T introduce the Bill.
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI):
Now, we go to the next item.

=i foa =z m (fagr) @ #fiwq,
JYT oIFT "B WST G AfHT 1 H
F1gAl oi fF TEILFA & 4T AT |
o P Aifes £ 08 & ot @@ 7

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
You please listen to me first and
then 1 will hear what you want to
say. I am moving to the next item.
(Interruption) What is your point of
order? Is it on the previous motion
or the present one? .
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Mr. Jha, the Chair is supposed to
have every paper and you need not
question the Chair. The Chair has
every paper before it. You raise
your point of order.

st foa w7 A ¢ 3w TREEH
ws 97 Fgy ¥ fou #Y Afes s
faar | Wy 3% TAT o1 A, W
FIZYTH FT AT | I A AT FA €
Fa wiq @y & 1 F05 fram ¥ Aaifaw
FATY wE § 1. . . (saxene)

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
I am sorry but I cannot help it. There
1s a notice from Mr. Jha on the
introduction of the Pensions’s
(Amendment) Bill. But as you know,
Mr. Jha, the procedure is already
over.

BE Gl

o foa =z @ Fras

37

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
I cannot say. I have now been shown.
I cannot help it. But, if you want
to speak, I am prepared to hear. But
you please speak when the Bill comes
before the House. Now I will go to
the next item.

THE OIL AND NATURAL GAS
COMMISSIION (AMENDMENT)
BILL, 1981

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): Sir, I beg to
move: '

" ““Phat ‘the Bill further to amend
thé Oil and Natural Gas Commission

N O -
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Act, 1959, as passed by the Lok
Babha, be taken into consideration.”

THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH XULKARNI):
Mr. Minister, would you like to
make any statement on this Bill?

SHRI P. C. SETHI: Sir, at this
_ stage 1 would not like to take the
time of the House by reading any-

thing. I would rather like to reply
to the pointg which would be raised
by hon. Members.

The question was proposed.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Mr. Vice-
Chairman, Sir, while moving the Bill
for consideration the hon. Minister
has said that has nothing to say on

this Bill Sir, there is a
radical departure in this
Bill from the mnormal proce-

dure of appointment of pgersons in
public authority and corporations.
Sir, by this Bill it is sought to amend
the provisions of section 5 of the Oil
and Natural Gag Commission Act,
1959, Sub-section (1) of section 5
provides that the term of office and
conditions of service of the Chairman
ang other Members shall be such as
may - be prescribed: Provided that
the Central Government may if it
thinks fit terminate the appointment
of any Member before the expiry of
the term of his office after giving him

reasonable opportunity of showing
cause against the same. Sir,
in this section it has been

provided that the term of the Chair-
man and Members has been assured
as prescribed by ~the Rules—what-
ever it may Dbe, three years or
five years—and that they will not
be removed from office unless reason-
able opportunity of showing cause
hag been given. Now this new pro-
vision has been made. No reasons
are given in the Statement. of
Objects ang Reasons why the am-
endment is necessary to terminate
the appointment of 3 whole-time
Member who iz not a servant, after
giving him notice for a period of
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three months or an amount payable
equivalent to salary. Sir, this sim-
ple termination, termination sim-
plicitor, which has now been provid-
ed in section 5(1) "is an entirely dif-
ferent thing than what wag provid-
ed in section 5 of the 1959 Act. There
it is said that if any member com-
mits misconduct or some reason is
there then the removal ig possible or
termination is possible. Now, with
this blanket power with the Govern-
ment it will be difficult for the mem-
bers of the Commission as also the
chairman to work with any sense of
security of the job and also gecurity
in whatever he is doing in the in-
terests of the country. The very
principle of autonomous corporations,
as also in the case of this Oil and
Natural Gas Commission, is that
they should be managed by profes-
sional people who are experts in
the field and there should be least
interference by the Government.
Therefore, Sir, I do rot think that this
is a happy provision which the Gov-
ernment has brought forward in this
Bill of 1981. And, this cannot be a
substitute for section 5(1) of the 1959
Act because section 5(1) of the 1959
Act provideg for a different contin-
gency, namely, for giving a show
cause notice. This is not an addi-
tional power taken by the Govern-
ment but is in substitution of that.
There is no reason why thig provi-
sion which was really a good provi-
sion has peen omitteq and it is sub-
stituted by this new section. Sir, in
the provisions under the aimg and
objects it is only stateq that the busi-
ness of oil has international repre-
cussions ang deals with matters which
are very vital to the interests of the
country. And, therefore if a notice is
given and it is stated that it will
have international repercussions, I
do not agree with this theory that
if any officer or member of the
Commission has committed a fraud
or an act of dishonesty and if he is
given a notice, it will have interna-
tional repercussions. International

Tepercussions can also be there just
like in Air India where officers were

SABHA |
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sacked without notice, terminated
without payment, without compensa-
bion. Anyhow, international reper-
:ussiong will be similar. Therefore
the reason of international reaction is
itretched too far. With such an am-
endment the Government has em-
powered itself with blanket powers
offtermination which will not pbe con-
ductive to the growth of public cor-
sortation and the institutiong like the
Oid ang Nautral Gas Commission.

The other amendment made in this
Act is about the age limit for which
prior permission is to be taken. It is
a good provision. Amendment to sec-
tion 32 (2A) under which retrospec-
tive effect is to be given, is a very
important amendment ang it was
Vvery necessary so that the workers
and the employees get retrospective
effect in their scales of pay and this
has removed a lacuna in the Act it-
self.

On this occasion, I would also like
to say about the working of this Com-
mission.” This is an important insti-
tution and the development of the
country is mainly depending on it
It haz also got a very large impact
on the industrial development of the
country. Though this has been work-
ing for the last 25 years, there are

any areas in  which—though the
oil is produced—-there are no petro-
chemical complexes.

One such area ig Assam from where
there are many complaintg that petro-
chemical complexeg are hot being sot
up. Coming from Maharashtra, I can
say that though the Bombay-High gas
ig coming up, there are demandg from
vatjoug areas for having a fertiliser
plant. Ag I understood from what the
Minister had said at that time was
that according to their scheme, there
are only six placeg all over the coun-
try which have been approveq for use
#7 Bombay-High gag for the fertiliger
and chemical complexes. There is a
demand from Vidarbha area that there
should be one petrochemicaj complex
and Malikapur hag been suggested as
a site for the same. I would like the
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Minister to considey it seriously «nd
give one fartiliser complex for the
interior area of Maharashtra. The gas
ig to be used al] over the countyy and
at different placeg and areag but there
are hinterlands of Maharashtra which
will not get any benefit. It js 5 very
serious matter which the Minister
should consider.
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Sir, in veply to Starred Question
No. 13 yesterday about the wastage of
natural gag in Assam, the reply given
was; “Aboul 6.5 lakhg Standard Cubic
Metres of gas per day is being present-
ly flared mainly on account of (1)
want of consumers; (ii) failure of the
bulk consumers...” ete, That shows
how much gas i being wasted in
Assam. Thig is a serious mattey that
it is not being properly utilised. I
would like to know whether in case
of Bombay gas, any quantity is
being flared ang not being utilised.
What is the policy of the Government
about couservation of the gag which
is very essential for the development
of our country?

The Minister should also have takeh
advantage of the occasion to amend
many othe, provisiong of the Act of
1959 which iy now an olgq legislation,
by remodeiling it completely in ordexr
to make it more effective instrument
for development of oil and natural gog
in our country, Thank you,

st e yEE (fage) o m-
gayienarst:, # = faa w1 wagy w=ar
g | WITg SR F AT UF qgq a9
gEifaan G2 FIT. FTIARE 1 TH
ST F1 £ K77 F o, awaands
Iq MwAT @ gilgw F F fag, zay
HEAAT e FI & g FFTF1 T8
FIW IS 93T g | :

st a8 Wit faer =ar g, g oF
R0 & qFG F F S AFEIT F A7
T €, St H=\Y AN 9T @ F, #0w
HTETT A T3GT & HAAT 7 ATRAT ZiF
% | gAgY sl o @A g, ardry 7
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ATTH S A IH FAINA H H9BT AT
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TIATA ¥, IARI B WE FEH A0
aza@ E ATAEITR I A sF A0 A1fEo
fF 7 &, safradi w1 < ¥ fega ¥ 9w
wug & gz X A sAvAIfa v oAz faw
nAT ¥ )

azfam g afa & afvsrarg %
37 AT A AFAGE qed §, faawT
zeqivfesa &, saw fao 731 &1 g A
grat AT a@ g fE sxfraat &0 W
TegTE FOIAT F HTFwF AF T
Fifrrzfanrg, ag v afaa Fdm
¢ (AT M aqF & grare T Aweqi
A4 Z 13 T FETTHT AT AT F
waT 5 WAFTT F foar , @i 7371 g
gowr AT &\

g Afea Sx Ay ATT @ K OAY
a1z % Afem [ AT 7l §id1 InfEw
FiifF gq T 3F @ E fF 7 g
gatfan Aifza I 9T Joq g F2
T 218 ME B Wy AT H1 €@ fymAr
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=rgw & awr s 0 afad &, 59
nfAdr & Fr 9FFT ) J gafeo
& 35 fa7 FrawaT Fearg

FHIT W & AT 8T Asw ToT
e g TRz AN = fg;g;ﬂ'rq- ¥
AT T LY AT grE 70 wxacHT fwar,
wag-wag infoaw st wat fasar
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ax fear e f67 gaa fagms o
TAFTIICT F | Ireq ZTE § FT7 F99
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HIs g a1d agr g f& deifaam
TIZFEE F1 agd TEN FATE 1 WIS AR
#0037 16 falana zew gy A1m
EUH| GZ(F  ANTAT NFAT F | gAY
TR OFRAS @i Wiy faew &
o HrET™ § ARl €Y grwy § f A
FATRA T UIC AW BIA OFFTS GH
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Y T AT Fg qWi g0 qHAT § SF
R H g 93 ¥ i awig, wfuw
# wfaw 3= fawrd a8 aa s €
for g ars afg=nd, 3007 F Aabras g
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IS WASE i gAW! R 03RS
s gy Eifwew grezaw #5
AT H, TAF i A% |

zafae &0 giar & f gw a7 &
gt F ara oY AR I 75 ) FfE,
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YA AiEn 7 % 39% oxd 97 Snde
S AW E, T A WA 7 g
F Wi GEY TAE AW E T ol T
FGAT F ATT FAGITH FIAT QT | 3
TEHE T oSN T A A & 1 A€ ag 2,
AT FAIL OTF 79T 71 &, gWT @iy
T 81 &, gAY O qars A 2,
ITEIAT § A WA T T
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Zyar FAfgo st g7 TR gz g ¥ fF
3% =¥ qTET | WAL AR WA
FITT § FH1A9 (LA7 FLAT A(FAT & §4
7 fagra & faq Q1 3& X 19 FH
,aifed | OF o1 ag FAT AR i o
mrAg e 2, frad sre At ars g
F gt RIAFTATZ, 8% 0F Fafewa
“nfear g3 FT T A 6 gw waw
Tofz F1 9q ufear & wigw & #wfgs
aar ®¢ fasfagg &0 we #faxs &
afad aQ TEr F0 1 BT FAGT AT H
AT A1 A FAARE FIT A% A0
g of gatofarfatar #cg . g4
A, IW AW AT A AHT T &ATA
v T s Feeft ot qea & T4ifaan
TIEFZ MTTMERATETH AWK, 9 .37

F RGN F AE AT T w®L TH
g F1 =ArT weAar  wifgn fw
Sharing of the product with the

foreign collaborators should not be a
condition for collaboration with them.
zafac & qigm 7 avFic s ga Fm
q¢ At faare w2ar =wifge | 78 o7 /a7
ATAFATE 0% 37 TR AT gz §THIT
» Fganifes eve T af%5a o g
T AT FTHATEM, T A4TFHT T
FIATIITT R IO AT A F2R09A7
ardE § ST fygaz Trzmogem 9 a2
FAIM AT a7 FEATIIAT | 72 7 S0
z 5 7z Mg ferged1a & xg wiroaT
IfFT 95 &1 4 50 TA 3% U, AR
TTIAMAT 762 § wiyF wov qT fosr
f FFITE, ATTEA WiE 4F T4 A0 gH
qfa® a7 Ty 930 oA ATT T A
& TATET FLAT TTAT |

ITAATAG LAY HEAT F oayy
FeaE g5 A AT FH 77 R E AT 7
g7 A A5 H § 9@ 7@t wma
AR FT A fan av & gar, frg
FsqE ¥ A agi A ey E, FH wey
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g I &N AW FIX ATET A
IS H AW T AT w1 34T & olyT
JeqrEw a3 (& "gar fE s Awgw %
oo Tdo Tyﬂ'o ?ﬂ'o #F Hqrax FIH FH é
%1 wla® & wlys gfagro @ sm
W WgT HELE TRATHIT FAFT AA-
THC ZE E1GT WA AT HICGAAT A2
& FTH FOU JC T F1 947 FI
FZTAAL |

T weEl F Wi # 39 few wr

ARG FIATE )

SHRI GHANSHYAMBHAI O0OZA
(Gujarat): Sir, we are dealing with
ihe Amendment Bill of an Act which
pertains to 5 very important organi-
sation in the present context of our
economy. All of us know very well
what amount of foreign exchange we
have {6 pay for the import of petro-
leum and its products. We also
know that the cost of imported oil
ang its products in view of the likely
oi} shortage of oil in the global con-
text is going high. We also know
that the low level of known domes-
tic oil reserves also is depleting very
fast. The hon. Minister will bear
me out when I say that out of the
present known reserves of oil, we
have reserves hardly sufficient for ten
years. If I mistake not, we have got
366 million tonnes of crude as fuel
reserves. In view of thig it is high-
ly necessary that we shoulg speed
up exploration of our oil resources in
every way, whether it is off-shore or
on-shore. And I am happy to note
that in the Sixth Plan a very good
provision has been made for guch
exploration. If I mistake not, it is
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2.873 crores of rupees for the explo-
ratien of oil and natural gas.
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Sir, the other day I was hearing
my friend, Mr. Sethi, on TV. I was
very happy to note that not only is
he conscious of the huge responsibi-
lity that is devolved upon him irres-
pective of the checks on our economy
but also that he has some imagina-
tion about solving the problem. Many
years back when we were discussing
the problem of oil exploration, I had
annoyed my olg friend, Mr. K. D.
Malaviya, by telling him that too
much deviation 1o the left amounts
to right reaction. He did not want
any participation of foreign experts
in the exploration of oil and natural
gas. He wanted to rely upon our own
resources. I would have been very
happy if our own resources whether
in men or material could have given
us the necessary oil and gas that we
need for our economy. But now I
am very happy to note that my
friend hag entereqg into some agree-
ments with foreign companies to ex-
plore whatever resources we have
got, whether off-shore or on-shore.

These amendments which gare
brought before us are, to my mind,
innocent and non-objectionable. My
hon. friend here, who is a trade uni-
onist, has naturally taken objection
when a man hag to be suspended and
when the services of a Government
employee are to be terminated by
giving him three months’ notice.
Natural justice, of course, demands
that before a man is sacked he must
be given an opportunity of knowing
the charge against him for which his
services were being terminated. But
if you look at the Act you will find
that thig is only a reciprocal arrange-
ment. Under the Act, a Government
employee can terminate his own
services, that is, he can leave the
organisation, after giving three
months’ notice. He ig at liberty to
give three months’ notice to the
ONGC and leave the job, but the
ONGC cannot reciprocate. So I think
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Commission (Amdt.) 412
Bill, 1981

it is a reciprocal thing, To that ex-
tent this is not objectionable, And,
as I said, the work of exploration is
such that I want to give him all
facility to see that he has got ‘the
right person on the right job. We
know that they are very strategic and
very delicate points where we want
efficient people, industrious people,
people with dgedication and, therefores
T would not grudge whatever powers
he wants for the full explération of
our natural gag and oil.

Sir, while we are on this subject
I cannot restrain myself from making
certpin observations about payment
of royalties to Gujarat and Assam
from which States the ONGC is
having both oil and gas. We know
that undey the Constitution mines,
mifierals,  gas and 2all these things
belong to the State. Here they are
the property of the respective State
Governments of Gujarat and Assam,
but under the Censtitution the Centre
is given the power for the regulation
and development and promotion of
petroleum and its products, but the
property still remains that of the
State Governments. Now you have

got an Act of Parliament, This
4 pm. is the Constitution.  Now,
under the Act of Parliament,
under the ONGC Act, they have ac-
quireq the right to regulate and deve-
lop all these things Very well; we
do not grudge that, because they are
capable persons, and under he Cons-
titution they are authorised {o do it.
But they have assumed the power of
fixing royalty under an Act of Par-
liament. So far as our legitimate®
dueg are concerned, we are the plain-
tifls who are entitled to certain re-
medies, anq the Government of India,
is the defendant and it is also the
judge. Under the Constitution we are
the proprietors of all these things and
we are entitled to the royalty. But
the royalty is fixed by whom? By the
defendant. They are the judges. And
the defendants sjtting as judges, have
to pass a decree agalnst themselves,
What is the position today? They are

At
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grudging the legitimate royalties to
these States, In Gujarat we are smar-
ting under a sense of injustice being
rendered to us. When we are entitled
to crores of rupees, we are grudgingly
given a small pittance, I  know that
you have recently raised the royalty
to Rs. 61/~ or so. But that also you
did before the price hike in crude and
all these things. Is.it .not unfair?
“Under the Act’ you say. Yes, under
the Act; but under the Act which is
passed by thig Parliament; not by the
State Assemblies. Under the Ac¢ pas-
sed by this Parliament you have as-
sumed powers for regulation. And
noy as the defendant yoy also fix the
royalty, and then you say, for four
years you are not bound to revise it,
It is a unilateral decision which is not
fair, which is not just, which is not
legal. I would advise the Government
of Gujarat to gg to a court of law with
writ petition or with a suit and sue
the Government of India/ONGC for
obtaining adequate and proper royal-
ties, because the people of Gujarat are
smarting under a sense-of injustice
being rendered to them that they are
given a very small pittance in lieu of
a very big amount tha; they are en-
titled to. If the price of the oil which
ig being imported is to be linked with
the royalty that is being given to us,
my friend will immediately concede
that we are entitled to a much higher
amount than what has beep given.
On the one hand they deprive us of
the saleg tax. We cannot take the
sales from them. So, that 4 per cent
goes. And then they are giving us a
small royalty fixed by them. What is
the . subterfuge that they are practis-
ing? Excuse me for these harsh words.
It is a subterfuge that they are to give
the award, Who is to give the award?
The defendant has to give the award.
Under the Constitution they cannot
unilaterally fix the royalty. The Guj-
arat Government is willy-nilly drawn
into that thing. Both the Central Gov.-
ernment and the Gujarat Government
are partieg ang there is an award
which is to be given by the defen-
danf, And under this award we are
given much less than what we arve
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entitled to. You sai@d on that day

on the TV that for four years you are
not bound to consider it again, thag at
present there is no proposal before
you. After the price hike you fix the
royalty first at 5 very low level,
and then you raise the prices of crude
angd petroleum products, and we are
deprived of the legitimate royalty that
we are entitled to get.

I. would request my honourable
friend to look intp all these things in
fairness for justice, and looking to the
provisiong of the Constitution; other-
wise, T would strongly advise the Gov-
ernment of Gujarat ty sue in a proper
court of law the Government of India/
ONGC, because the defendant cannot
sit as a judge and throw away a small
pittance as a decree agains himself,

Thank you very much.
= gz fag W (sT¢ wRw):
IugATsae Y, Tg faa &1 G wmaAT

¥ a1 a0y & g axarn, afFa swam
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{11 q =T fag werdl)
¥FAT & A qg J9F 39 & faq
Ay g7 1 fewcw e widifaaa
FE SET 4T gEr @ A g1
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oW ua Sff fr F gelE |/, W%
i ae g fa fady wigand 1 wedy
F ¥ 2w Sy @ 7 7 wd
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FANE  FGE  I9FT  SFE aw
FLHT ATER & SE Wy vy A ey
T W W@ F AW Y@R T IWAT
W & fgat & "o wr NI g
fradt aware # frmard & weedr
WM ¥ TeRAw  wfwwAl AwdE w0
famgr § foma ¥ d W @A
F@ W AW wWgs g Wi &
wgar § fa @ qdld w7 Aew F
Tz off IuET CHGATH A T &R
B Ax gae ¥ whfm w9
nedr 3@ W@ #r ow A f@
FT ITT NN SEA 4y |
g1 wifged warfedt & T o A|
w w@ *T w3 § fa faay s
I 8 I G v A gm
g8 & &g &W gueew wg*  EN
oI IET HIT W A wiger B owm-
WRAA F AA 7 W %A Jw ®
At A s ww @ g fgmen
F S OFYEE §, S SATAWAIES
g g Afya wx gAFr FY WA @y
T W W Y AT 7 fww w1y
T4 #Y WY oY A wud we@ey A
Fgr & 0 fodelr wgAm #1 faen
T8 g | afew g agy o fqwr )
gq qT fqgm 84T #7 9% fqiy
FEAT | Tw XA T QTR
g S safyd TA wWW wET 9T Fay
& IFT G arAT 4INT | Afww T
FTA @ &I A &% 8 a9 39T Iard
ST @6 NI 9% afwa 7 o anw
I F fag sy & g INEr e
T a1 Aifew 2% franad ar 9.
§ ORIT, TH AIQ F1 WIWETHH SET

=TENT |
SHRI P. RAMAMURTI (Tamil
Nadu): Mr.Vice-Chairman, Sir, Mr,

Dhabe has raised certain objections,
But, as far as the Statement of ob-
jects and Reasons is concerned, I would
like to read out and point oyt certain
But, unfortunately, he ig not

.
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here. T would like to point out that
the objects mentioned therein are
certainly good. The Statement of Ob-
jects and Reasons says: “The Central
Government can terminate the ap-
pointment of any member before the
expiry of his term of office only after
giving him a reasonable opportunity
of showing cause against the same.”
Then it says “The business of oil has
international repercussions and deals
with matters which are very wvital to
the interests of the country.” It is
very rcorrect. I would like to add that
it includes the security of the country
also and I would like to emphasise
that. It goes on to say: “The working
of the Commission has shown that it
may be necessary in public interest to
terminate the appointment of a mem-
ber without giving show-cause notice.”
It says that it may be necessary, in
public interest, in the interest of the
security of the country, in the inter-

est of the economic development of
~ the country, to terminate the appoint-
ment of people who may have got
links with foreign powers, with the
foreign multinationals, who have no
interest in our development and, in
these cases, the reasons cannot be
divulged, It may not be possible
for you to prove in a court of law
also and it may be necessary to ter-
minate their services in such cases. I
have no objection to this object men-
tioned in the Statement of Objects
and Reasons. But the way in which
the entire structure of the highest
bodies taking decisions with regard
to these things {s now constituted,
I am afraid, these objectives will not
be achieved at all. On the other
hand, the opposite of these objectives
will be achieved, Why am T saying so?
For example, the highest body, so far
as the ONGC is concerned, is the
Board of Directors. Now, in the Board
of Directors, among the members,
among the permanent members, there
is not a single person who  knows
anything about oil technology. There
is not even one person who knows
anything about oil technology, The
Chairman is a Finance man and the
other people are people who had been
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connected with the Railways or with
some other engineeering industry and
things like that, So, you pitchfork
people according to your choice from
different disciplines and put them in
a very key and sensitive field and you
expect that they would be able to take
proper decisions, What kind of deci-
sions they have been taking that also
I know., And, for the Chairmanship
which is going to be vacant soon, you
have selected a person one Mr. Wahi,
who has nothing to do with oil tech-
nology, He was previously in the
BHEL and he was the Chairman of
Cement Corporation. He may be a
good engineer. In the BHEL he be-
came the Executive Director., He
was first there as General Manager
and then he became an Executive
Director in the Hardwar unit and
later on, he became the Chairman of
the Cement Corporation and from
there he is being made an Officer on
Special Duty, What is he going fo
do? What does he know about oil
technology? He knows nothing
whatsoever  and, according to the
Press reports, he is now an under-
study of Mr. Venugopal who is just -
now the Chairman and he is being
trained and hag been made a special
officer there with the object of
making him take the place of Mr,
Venugopal when he retires in the
month of October. So, if you are go-
ing to have people who have nothing
to do with oil technology, then how
do you expect the people who are
there down below, our technologists,
our engineers, who have developed
this industry from the scratch, to
give their utmost? How do you
expect them to give their utmost?
Will there not be frustration? Will
they not feel frustrated? What can
they do now? Will you be able to
get the advice of these talented peo-
ple in this field? And what about
your own Ministry? Your own
Ministry previously consisted of—the
Secretary of this particular Depart-
ment was an TAS officer—IAS officers,
Angd, as I have said several times, the
“IAS is the Indian Avtar Service”
and the TAS man take any avatar.
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But whom are you now putting? You
have now put Mr. Kumar who was a
Public Relations Officer in the
Burmah-Shell, T do not know how he
was recruited from a multi-national
company. What does he know of oil
technology? He was a Public Rela-
tiong Officer of Burmah-Shell. You
have put him ag Secretary, Therefore,
it is a wonderful structure. In the
ONGC there is not a single member,
permanent member, knowing oil te-
chnology. You Secretary is either
an IAS officer. or somebody who has
been brought from a multi-national
company like the Burmah-Shell which
is not interested in our exploiting
our oil resources. This is the kind
of structure, What ig happe.iing now?
The Government of India hag now
got two ships or three ships for ex-
ploration purposes, One American
company Atwooq has been given the
task of digging deep. And then they
have also been given the manage-
ment of two shipg which we own, Till
last year they were given the manage-
‘ment also of another ship which
were owned by a sister concern,
Indian Oil Company. So one particu-
lar company today is now operating
in this regard, The Government of
India took a wise decision to acquire
three more ships. One ship the Gov-
ernment of India acquired at a cost of
fifty-five lakhs of dollars, or I do not
know what it is, from West Germany.
I am not quarrelling that because it
was on the basis of tenders. But,
then the Ministry people concerned—
I do not know if you know this; that
\s why { am bringing all these facts
lo your notice—have now brought
forward a proposal that instead of
purchasing the two other ships we
hire twt ships. One ship is lying
in Singapore port. But the hir-
ing charges for two years are
much more than the total cost of
purchasing that. This is a wonder-
ful proposal put up by the Ministry.
T do not know whether you know
that, Our entire off-shore drilling is
now going to be in the hands of a
{foreign company, and particularly
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an American company, T  would
like to warn you about this. After
Independence, we wanted to find out
whether there is oil in this country
or not. We invited people from the
United States. We invited people from
Britain, We invited the so-called
experts from all over the world, Al
these Western experts came to the
‘unanimoug conclusion' that there is
no oil all in this country. ‘This is
there on record. After that we went
to the Soviet Union., And it is the
Soviet Union which came and told us
that there is oil in this country, The
Soviet Union also gave facilities for
training ‘Oil Engineers’, No other
country came and gave that training,
And most of the people who are now
working in the ONGC are people who
have been trained as Oil Enginers in
the Soviet Union. Now, one would
have expected that during 19 years
of the existence of the ONGC...

SHRT M. KALYANASUNDARAM
(Tamil Nadu): Twenty-years. They
celebrated their silver jubilee.

SHR1 P. RAMAMURTI: All right
twenty-five years. During these years
nobody has come forward with a pro-
posal for putting up a training insti-
tute for training our young, bright
boys in oil technology Have you got
it today? If not, why igs it that for all
these years this has not been done?
It is because they are not interested
in that. They are interested in
entering into  deals with  foreign
multi-national comparies. T  know,
Sir, that Bombay High was develop-
ed by our engineers. We certainly
went in for French collaboration for
certain small things, But the major
work was done by our engineers. The
platform was forged not by foreign
countries but by our engineers in the
Garden Reach Workshop., So, our
technologists have shown their ability
for off-shore drilling and the produc-
tion is about 8 million tonnes per
year. Suddenly, the Minister wants
to improve these things, They agreed-
with him. But they did not want any
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further extension of the collaboration
with this French <Company, The
Minister came out with the statement
that if they did not achieve that
I am using
the very words he used. He sgaid:
“Heads will roll.” Why don’t you Eive
them a chance? Insteada of doing that,
they have extended that agreement.
This French company will give you
some advice, Have they given you the
guarantee? On the other hand, when
your Secretary was gquestioned by the
Hindu correspondent after the sign-
ing of the agreement as to whether
the French Company has guaranteed
that this target will be reached, the
answer was a categorical ‘no’. Let
us see what is the experience that
they have. This French Company has
ng experience of drilling operations on
a vast field like the Bombay High,
The largest field that they have got
in the world is in Indonesia which
has got a capacity of 9 to 10 million
tonnes, Beyond that, they have no
expertise ang today you have given
them this opportunity. I dare say that
it is a transfer for technology in the
revers direction. They will experi-
ment here. They have not given
you the guarantee that they will
achieve the target, They will experi-
ment here and whatever information
they gather as a result of the ex-
perience here, as a result of the dril-
ling operations here, they will use it
for other purposes. This is called
collaboration, This ig  calleg techni-
cal collaboration. In such a situa-
tion, what will our engineers do? No
wonder that many of our  drilling
engineers are wanted by the multi-
national companies in the Arab coun-
tries. (Time bell rings,) I am per-
hapg the last speaker. Please allow
me some time. Therefore, there is an
exodus of people from this country,
Many people are going to the Arab
countries, Our people are wanted
because of their talent and experience,
They are being purchased at half the
world rate  because the money we
are giving them is much less. They
are patriotic and working on less
salary. But today we are mnot pre-
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pared to harness that patriotism, We
prefer the multi-nationals, There are
vested interests in  your Ministry
and there are vested interests in Oil
and Naiural Gas Commission. The
Oil and Natural Gas Commission, as
it is constituted today, has vested in-
terestg who are not interested in deve-
loping our oil technology. It is a very
sensitive thing. @We know the ex-
perience of American companies,
Drilling in the ocean means that they
get information not only about oil,
but they also get information with re-

. gard to the entire seabad and whether

there is any mountain somewhere.
Then they pass on that information to
their Government. We know that
the American companies are serving
the interest of their Government and
pass on the information with regard
to the nature of the seabed and
whether a sub-marine can go there
or nof, All this information i pass-
ed on to the United States. This is
what is happening. Therefore, Sir,
it is all an empty talk, We can go
on talking that we are intercsted in
developing our technology and all
that. But our technicians are not al-
lowed to work and we want collabo-
ration for every thing. Then our
people piroved that this is  possible.
And all your saying that the foreign
collaboration will be on our terms,
we know what it will be, because
those foreign companies are not in-
terested in developing our country,
The entire history of our country’s oil
exploration proves that. Till the
Soviet Union came, they all said that
no oil is there. And then they were
prepared to put up g refinery only
when Mr. Mossadeq, the Prime Minis~
ter of Iran, who was assassinated by.a
U.S, plot, nationalised the oil indus-
try in Iran, It was at-that time they
said that they were prepared to put
up a refinery in Bombay and other
places. They put up the refinery.
And what was the condition? They
charged for the crude oil as if ° the
crude oil was brought from the
Mexican shores, That means, we had
to pay the entire  transporation
chargeg of over 8,000 miles when the
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crude oil was brought from about
1,000 miles. And when the Govern-
ment of India said that they would
import the crude oil from the Goviel
Union and give them those companies
flatly refused to refine it. We know
that history. They are not interest-
eq in that. Therefore, if you do not
agree to their conditions of sharing
the oil, they will explore, they will
take all the sensitive information that
is necessary and they will go there
and say that ng oil is found. And
you will be where you were and
then you have to start again. There-
fore, depending particularly upon
the United States with it record
with regard to India, with its record
with regard to Tarapur where it is
today refusing to honour its com-
ments with all its record with regard
to what it is doing to Pakistan and
threatening us, with all these things,
if you codntinue thig kind of thing,
you are placing the security of our
country itself at their mercy, There-
fore Sir, I would request the Minister
to look into this question very deeply
and see that the entire Commission is
overhauled lock, stock and  barrel.
They should go into collaboration
only with those people who are inter-
ested in the development of our
industry, who know something about
oil technology, who are well-versed
in oil technology and who are pre-
pared to help us on our terms. The
United States will not help on our
terms.
dictate their terms and you will have
to accept or give up, and they will
say that there is no oil.

Therefore, Sir, while I support this
Bill, T am afraid, it will not be
able to achieve its objective unless
you are prepared to overhaul im-
mediately the entire structure of the
" decision-making body as far as o0il
technology is concerned. Thank you,
Sir.

SHRI M. KALYANASUNDARAM:
Mr, Vice-Chairman, Sir, this Act has
been in force for more than 22 years
now, After 22 years, the Minister has

On the other hand, they will .
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come torward with an amendment
relating to the appointment and re-
moval from service of the Commission
Members, Sir, while introducing this
Bill, the Minister had nothing to say.
Without a speech, he introduced it.
I wonder, Sir if this amendment was
so essential should he not take this
House into confidence and tell us
how many instances he came across
where for want of this power he could
not deal with the recalcitrant Mem-
bers of the Commission. And if he told
us any instanceg we can readily ac-
cept this amendment, But I am not
able to accept this armmendment the
way in which my previous speaker,
Comrade Ramamurtj supporteq it.
Sir, it violates the principles of

- natural justice, Even a criminal is

given an opporitunity to be heard.
After all what was given here is
only a show cause rnotice, So they
want to take away that right of de-
fence of the Member when he is re-
moved, Sir, let it remain as it is, I
am not sg vehement op that point.

Now, Sir, coming to the function-
ing of the ONGC, this ONGC itself

ill be a monument o the name of
late Shri K, D, Malaviya and Indo-
Soviet Cooperation, With out the pro-
mise of co-operation and without the
help given by the Soviet Union in
training our personnel it would have
been very difficult for the ONGC to
function even on this seale. Now, what
js disquieting is that of late the Gov~
ernment is going back on the policies.
When the ONGC was constituted, the
objective was self-reliance., It was
thought that it was an  important
source of energy that we should
develop, our own oil, our own petro-
leum, our own petroleum complex
that was the perspective before it.
How far has this perspective been
achieved? Now when wea look at it
from  that point of view, I
do not know whether the
ONGC has completed ]
proper survey of the resources avail-
able in our country both on-shore
and off-shore. They made some
drilling in the Cauveri basin but the
result is not known, They have left

it
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it in the middle, I do not know
what was the hindrance faced by it, I
am told the allocation of funds is
not adequate to pursue further the
Cauveri basin exploration. So, with
regard to production of oil we are
still at the stage of exploration.
Therefore, however much we spend
on this it will not be a waste because
it is a valuable source of energy. One
thing is clear that we must have
our indigenous oil, we must get our
own oil.  Secondly, in using the oil
whatever waste can be avoided should
be avoided,

Earlier while discussing the Calling
Attention Notice many Members re-
ferred to the use of oil, The railways
are the biggest consumers of oil,
1 will not grudge that although the
Minister will say that they are going
in a big way for the electrification of
the railways. I do not know at what
distance of time that can be achieved.
Even the production of electricity has
its own problems. We are not so
adeguate or self-sufficient in the
production of electrical energy which
is needed by us, If the railways
also make a demand, I do not know
where we will be. Now, diesel will
have to be saved. Even if we
are able to achieve our target in the
near future, it will be worthwhila to
save as much of diesel as possible,
Under road transport we are wasting
a lot of diesel. |Time-bell rings). For
carriage of 15 fonnes of goods heavy
vehicles are used for long distances.
Coastal shipping is being neglected,
The Minister of Shipping and Trans-
port was just now here. There should
be a co-ordinated policy in using oil,
The road transport is wasting our
diesel oil, If the coastal shipping is
developed, then it will supplement
thes railway transport and it will re-
sult in saving the valuable diesel oil.
So, such g national outlook must be
there not only with regard to explo-
ration and tapping the indigenous
sources but also in properly using the
product. Sir, I do not want take much
time of the House with regard to this
Bill. I want to seek only a clarification
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from the Minister with regard to the
necessity for such an amendment “at
this point of time.

SHRI AMARPROSAD CHAKRA-
BORTY (West Bengal): Mr. Vice-
Chairman, it ig really unfortunate to
see that in spite of the decisions of
the highest judiciary and also of the
different High Courts the Government
has come out with an amendment to
section 5, that is clause 2 of this Bill,
Two points have already been covers
ed by my friend, Mr, Dhabe, but
there js another serious point which
has escaped the notice of the Govetrn-
ment, Firstly the opportunity which
was provided for in the Act, has been
taken away by clause (2) under
which a notice is given instead of
giving him an opportunity. Clause
“(b) says: “terminate the appointment
of any part-time member who is not
a servant of the government, after
giving him notice for such period as
may be prescribed”’ and under (c)
they can terminate at any time the
appointment of any member who is
a servant of the Government, 1 de
not know how the Ministry can over-
look the provisions of Article 311 of
the Constitution, It violates  the
provisions of Article 311, They can
say that they are going to terminate
the employment of a temporary or a
casual worker but nowhere it is stated
like this. Then, there are decisions
that services of temporary or casual
staff can be terminated unless there
is a stigma given against the em-
ployee and then only his services can
not be terminated by a notice only.
But here if he is a permanent ser-
vant, his services can be terminated
Thus, Sir, it violates provisions ol
Article 311 of the Constitution
I do not know how it escapes
the notice of the Ministry and tht
Department of Law and how can thi
statute override the provisions of th
Constitution. So, prima facie, I woul
draw the attention of the Ministe
and the House to thig fact, This Com
mission has been there for the past 2
years. Already, there is interna
grouping, and there is lack of securit,
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and that is why the ONGC cannot
proceed. Secondly, its work is  being
controllled by persons who have no
idea of the oil technicalities, There is
a good joke on family planning that a
seminar was organised and the presi-
dent who was selected had himself
no control over birth and the person
who inaugurated had no idea of birth.
So ,the ONGC is in the same position.
The officers who are appointed have
no idea of the oil techniques. India
with all these vast natural resourc~s
has not been able to develop as per
the expectations of the people and the
Government. What are the reasons?
Firgtly, there is no security among
the workers; secondly, incompetent
and inexperienced persons are ap-
pointed who have no knowledge of
the technicalities, Then, Indian tech-
nicians who can do the job well, are
not given the chance; there is no
scope for them and they do not have
the feeling of security. If we remain
complacent and depend only on the
multinationals who do not want that
India should develop, whao do not
want any further resources to be ex-
ploited by us, as has happened during
the last 22 years, we will not be able
to proceed  further. By  these
amendments, the position will be
worse, So I want to know whether
such amendments can be made
because in my opinion it is g viola-
tion of the provisions of the Consti-
tution. The only reason given by the
hon, Minister in the Statement of
Objects and Reasons of the Bill is that
there are international repercussions.
Would this justify Government’s vio-
lation of article 311 of the Constitu-
tion? How can it be done? I am
note able to appreciate this, After
22 years, they are coming forward
with an amendment and this ig an
amendment which is in violation of
the principles of natural justice and
thig is also in violation of all prin-
ciples, norms, procedures and legal
principles laid down by the higher
judiciary in the country,

Then, they are going to formulate
a regulation. Here also, they are
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taking complete powers and they are
giving retrospective cffect, This is
especially so in regard to conditions
of service of the employees, By this
amendment, they can change the
service conditions of the workers.
When this Bill is passed, it will be a
retrograde step in the working of the
ONGC, Without entering into the
details, though we have a  memo-
randum from the ONGC union, which
discloses a very dark picture, I would
only draw the attention of the Minis-
try to look into the matter so that
security of service is there, ONGC can
go forward and our iechnicians will
be able to get a chance, We should
see that we are not exploited as we
are now being exploited by the multi-
nationals; we should be able to get out
of their clutches and depend upon our
own technicians and scientists who
are very much efficient and who are
acclaimed by the whole world. This
is my submission,

st g T Ao avEe (fagre):
STRATEEl wEley, S a% gw fad-
% %1 99 g, 4 W fdaw %
WHgA B 99 qgAT § O A/ I
arar & fa 72 b foe+r am
# vt €Y ww § g5 gfads
fear sm <gr &1 wF efm famy
FOSAHA @A G FTH AT
STAM W FE DA YT HE o,
qg AT SHiga A wg B AT & |
frdl smew #1 gate W TEAR, T
qem ¥ BATA F @AY, ey A9
aw ag=d ® fag o wed g suE
B4 W @ & FMT T A
gWgA gAT =Jfgd

IYGATERA WRRY, T W AT
o qrEfae T8 mEdw Gamey F
St gt R feat € gher A
g feam & far faely 7 gl A

g w99 4@ 4 STF s aw

Igar WY qrfwa A _@ ST )
R I8 grow § fedyamedy @
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I TEF @1 @, WA T@T &l
9% gIA S fAd ST W @
o & fd AT F o9ad A
SHAFT EET W § TG IW F AN AT
ft St wifgd ) s 9y wreHYy
ALY T HWT G, ST
AT FT g‘* FE [ Frsra Fadw
% gral 7 gqa arar gy wre sur
#§ TEQrdw W@ FWR H  gal
M ® gt A wa 7 § fowd qa
fram ar o TR AT O1 @
azg ¥ ¥ FW W@ & @ AW
TIT 4% riwa @ 17 @ FwEr A
Faer 9% 9L & gETEA A WEEA §
& SET FMA A G §_af @
feravsd | AfFa SEAT AT @rira
7 frar wrd AT QIR S AR
fody sor =wtd i ®ST T AdA
T IHF! HIT 9 8/ 2T &, forgawn
e €7 95T w7 W T FaET
feve @re ax #g 3 7 W o1,
urt frger =2 wodt ol € 99
FT A §T EEEIF- FT OTEIAT W
el fammr & gwrd &1 QR A
want faqar fgd | ww fadaw 2
FrEEFIT FAT IS BT @R D

g SAAT FRA & | WA aq9s |

@ A ¥ # qwe qy § frad
wETT & SR weEl faer avzg @y
wFr & fotud a=q ug dwlgw w1
RAaed g A9T A 47 A @
2 fr g o fodr ween & WR
gt warder g W ¥ # = =g
fr IR WY FITA IAD FAT Wt
Ft 1T ITH HATAGT T ST AL AR
¥ FH ¥ AR FH AW
FL gy Flaad e g &
0y S #F AW § WY &7 &9
amATEr waTel § dafug wAw § SwE
fad, sy FgT wW F foa s+
it @ qdl 9T st a & fag
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F@R ¥ afd @ wawrg  faeuia
‘@:fr aifga, 1% faaw w1 =fgq
earr 7g AT arf‘gzr fr fea aw

F =fea FY AT @I AT wwa‘r
93 aFdEr fagew & @, o
TR f‘aw‘rmwﬁr@m St
#t F7E gar ¥ arFar w93 oorfaw
wrd 7Y fagdt & fad, wod woefaw
@ Fy qfa # fad, s asHifew
wd ¥ wm * fag fomoawg ¥
@i FY W SR HEAM T W@ T
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I} T2 a9 & A oA @ o
7 8 3 g whe S feur s
ar agrer fear @M @ =g g dwr
ag FT WEAT 1 ITW @ F7 FgAdT
qar g, St 98 F1 fqyuw &
SH A IW 9 W AR 7 fam; oA
e & s faam gamr s f&
awAFY  FEA F 0y "IEEy %)
T wEAT S I8 fawm & famww
26, foraal saa ¢ smaardr gt
Iad 99 AN F OTCEHA T ;A
FT BT FAF TH AFAAT AT BAET
3 $t faw wdan g g
¥ wgm B g 08 SwWi 9
g fraw ga1a |

ITaWIAs WARS, A g o
ag o1 FArAEW fF zg & &«
srgfew @ WA @ gAT § Tad
&97 F Qe TEAT (Au9T g, TH @H
I AT & ST oW Fr o wfaw
w1 Ffsa frar s@r g1 | aguda
Fafrar &, @R W A wfwEr g
I Fafqat & agam fotar smar &
AfFT ggUm &7 & i@ W F
Hax Wt giearmdr sEm § AR
wfawr arra AT & I wfawei
F1 FUL H A% @A B | SHET ufg
oAl FY #feq FQ@ & | AR qfF-
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[ gangx W FT=A]

T F1Ear # Tgd €1 faRfral ax
T TATT WS & | T qF W AT
g o1 fggmm & @ fagsh
vfawr o fadelr At # A
g3 WO 73 a5 fegm™ . sfw
fergmam & Foa% § F3 T AT
Wi zafer fegmm & afar S
AR AWET ITHA FREW ¥
faweor & wTHIET fAAAT =fed
& guae & fragey e argm fa
W g Fufwar @ A&
S gAHd G g I9 GG AT A0
eq Jral wr Y e # <@ wiEd )

mfgy ® & agwAw AEW
fo fggem gfvar & favwwaT o=
dAr FAT 9T @& AR T
fergeam ¥ fa?elt {ar ®iw & waEr
XA TAT GH FAT AT ST
a4 fedi & a nFE®: 79 wrmw
TATGAT § W F I W F AHZ
¥ FiEy, WIRH WT F gET ¥ %X
A & T WS AW qE IE O
g & Afd o g & Sfad
o AT FA K R ARAGT AT
wgf faedli g1 e fage § 5w
TR R F4T gom & 1 F ek
FAT Argm f& oF Ffaad T
TAF AT T 0 & AT T GIF
qITWr F41F & WS arede ®qfaar
g I @t § F;m frwmr § A
(rEfad @ qTANT SR OF
¥ wfusrt § 9% FT AT agd
FIT AT & | IAFI ATA-WA, FOAT-
Fi5r, wwAra® iy 9T | gy
oY FT & IqF AAES H AgAT
R g R SEwEE 17 #1939
#R F@AT § AR favwr wsam
o2 W T & ITRY TN T 777
7 A fRARY | %T @ AT &
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FqT & a1 @ gar g fawd -
AT BT & 1 F o framm weAr
Tg fF aQA F A FRER AT
g7 g ST g T AT g ST #
§ S @ T @R A g oagt
¥ stg 29 fawagr & 3@ T F
aa N g Imar & 1 X Fr s@rg
fr a0d feed o ¥ @@ &
TRl AtEl T F gI@ X F IR
g & | @t X qerafawa  wrcamT
MM FT a@ gE AT qgh FTFAar
# aww ¥ frem womw far @
dfpr giem ag Fgr otrar var fr
AT A g 1 omA Fw,
ol F (T YT § 9FrRfuewe
#FTCEAT T 3T @ g |
qR "R w1 Aifge v wgr-oer
Tedamma ReTaw & wmiar w©-
#frFed & FREW @F ) o A
T @R g W § 3TR gEr
BF ¥ ¥ wig ) & wgar g
fafrred & 9 WX FT IaA qlA-
T H agEEr StAr arfge | At
¥ gma ag § fF zard w@w-
afgd Hoft Fef1Aq AATHT g0 § oA
e @O FT OGN & | ;T
3AF) @ qAT ¥ fAF T9 @
JAET TG FIAGIE G FTAT TS
g AT IAF &Y AQEAL T T
ITFI HET I FIREC F1 IR AFF
Z21ag 7 faags &

SHRI P, C. SETHI: Sir, in the
beginning when I was moving the
Bill T dig not speak on this because
the Bill is so simple that I thought it
does not require any more explana-
tion what has been given. But,
Sir it appears that particularly with
regard to section 5 there is some
misunderstanding in the minds of
some hon. Members, although most
of them have supported it, So 1
would like to clarify this situation.
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According to this Bill, we are
changing only three sections. One is
section 5, another is sectiop 15 and
the third is section 32. As far as
section 5 is concerned, this section
deals with the problems of office and
conditions of service of members.
Whereas up till now, according to
the previousg Act, a full time member
bas the right to resign
after giving the Central Government
three month’s notice in writing, the
Central Government has no such
right. Therefore, a reciprocal right
accrues and the Act is being amended
in order +to acquire this right.
Secondly, there are some part-time
members. With regard to these part-
time members who are not servants
of the Government, their services
can be terminated, This is the second
type of members who are appointed.
Now, as far as Mr. Chakraborty’s
puomnt is concerned, with regard to a
Government servant who is ap-
pointed on the Board when we say
that his services can be terminated
from the Board, that does not mean
that he ceases to be a Government
servant, because he is already work-
ing as a Government servant in some
capacity, as a Joint Secretary or Ad-
ditional Secretary and so on and,
then; over and above these things, he
is appointed as a part-time Director
or Member of the Board, Therefors,
when we remove that particular
officer, may be on account of reasons
of transfer, my be on account of his
having to be 5 sent back to » State...

SHRI AMARPROSAD CHAKRA-
BORTY: No, not transfer, You gee
the word here. The word is “termi-
naEion” and not “transfer.”

(Ini‘errupftions)

SHRI GHANSHYAMBHAI OZA: It
is reversion, (Interruptions)

SHRI P. C SETHI It is not rever-
sion in the sense that he is actually
acting in a dual capacity. He is work-
ing ag a Government servant and, ad-
ditionally, he is a part-time member
of the Board, So, Government has

his office .
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the authority to ask any other

member of the Government who is
in service to be on the Board and
therefore, removal from the other
post of member is not termination
from service because he happens to
be a permanent member of the Gov-
ernment, Similarly, this section does
not apply to the permanent employees
of the ONGC. As far as other perma-
nent employees of the ONGC are
concerned they will not be subjected
to the change in section 5. It is
meant only for the full time members.
I would also like to add for the in-
formation of the hon. Members that
this ig nothing new. Some of the
other Acts, for example, the Inter-
national Airports Authority Act, 1971,

the State Bank of India  Act,
1955, the Industrial Finance Cor-
poration  Act, 1948 and the Re-
gional Rural Banks Act, 1976,

already contain such a provision.
And, therefore, amendment of section
5 ig jn tune with the sections which
these bodieg have got and is absolute-
ly justified. It jg not desirable or it
is not desired tc harm anybody or
we do not have in mind any parti-
cular member whom we want to re-
move. Acwaily, this has got to be
used sparingly ang the responsibility
of the Government, after acquiring
this power, increases, furthermore,
they would not use this section for
the removal or termination of the
membership of any member lightly.

.

SHRI SHRIDHAR WASUDEO
DHABE: THon. Minister, why have
you then deleted the sSection which
giveg addition powers? It wag there
with the Government. Why have
you deleted it?

SHRI P. C. SETHI: We are mak-
ing it in tune with the other Acts
of the Corporations which are there.
Now, as far as the points raised by
the hon. Members are concerned, 1
wil] deal with them one by one. With
regard to section 15 Sir, here it is
a minor change. No hon, Member
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has spoken about it, but I would like
to make a brief mention that here as
yet the power 4for creation of g post
with a maximum pay-scale of
Rs. 2750 per month exists without
- obtaining the: prior approval of the
Central Government. Now ONGC
had the authority to appoint even it
he had retired at more than Rs. 2750
per month. We are algg bringing it
at par with the provisions of the other
Actg that wherever any member who
ig beyond the age of 58 years has
to be appointed in gervice at more
than Rs. 2500 per month, the prior
approval of the Government is
needed.

Then, ag far as section 32 ig con-
cerned, this gection is really for the
benefit o the workers because what
happens is that whenever the Gov-
ernment issueg an officia] Gazette for
a change in emoluments, that is not
applicable to the members of the
ONGC and, therefore, in such cases
we are taking a retrospective power
to make them applicable from this
date. Sp thig in brief is the outline
of thig measure.

Now hon. Members have raised
certain pointg which are not actually
directly connected with the Act but
certain  points with regarq to the
working of ONGC and other allied
matters were raised. Now Mr. Dhabe
particularly made his, R point with
regard to the show-~cause-notices
about the petrochemical complexeg in
many places where oi] is being pro-
duced. I would like to inform him,
and through him to the entire House,
that the petrochemical complex in
Assam 1is being establisheq and the
work is going on. Sir, Mr. Ramanand
Yadav hag sald that ‘foreign collabo-
ration should be on our termg and
thers shoulq be separate areas for
ONGC, Oil India and ‘foreign com-
panies. Thig exactly ig the idea. We
have ecarved out 32 blocks which are
being ofered to the foreign com-
panies, ONGC hag been given a large
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chunk of the country both for oft-
shore and on-shore operations. Simi-
larly, Oil India has been given a
large portion of the country for these
operations. But ceriain areas which
we carved put have been offered to
the foreign companies. Out of the 32
areas, 17 are off-shore and 15 on-
shore. Originally, wea received about
67 responses {or this. Short-listed
companies were 35, but finally we
received a much Jesg number of final
bidders. Final discussions arg going
on and we are hopeful that as far as
these foreign' companieg are concern-
ed, we wil] be able to finalise these
details. With regard to the agree-
ment with these foreign companies, 1
will come to that part of the ques-
tion when I come to Mr. Ramamurti
in this series. Sir, I agree with Mr.
Ramanand Yadav that the residential
problem of the Bombay- High
workers and the workerg gf ONGC
has to be solved. As far as the
Bombay High wworkers are concerned,
we know that they are working in
very difficult conditions and we are
in touch with the Maharashtra Gov-
ernment ang we have personally
requested the Chief Minister, who is
taking an interest in the matter, to
allot “suitable land sp that we can
take up the construction o¢ houses for
the workers of ONGC.
5 PpMm,

Sir, I am very thankfu; to Mr.
Ghanshyambhai Oza for supporting
not only this Bil] but also the ex-
ploration policy of the Government
of India which is at present. I
appreciate, Sir, being from Gujarat
he was earnest about the rovalty. It
ig true that we enhanced the royalty
rate from Rs. 42 to Es. 61 only a few
months back, and according to the
Act, as T gsaid on the TV, a revision
doeg not lie before four years unless
the Act is changed But that does
not mean that there are no precedents
where Prime Minister has taken a
decision even before that. The whole
matter is engaging the attention of
the Prime Minister because the re.
quests have come from the Gujarat
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Government and the Assam Govern-
ment both tfor the revision of this
royalty. Although I am sure that the
Gujarat Government will not heed
hig advice of going to the court, I
wouly strongly urge upon him not to
urge upon the Gujarat Government
to go to thg court against the Gov-
ernment of India.

Mr. Bhandari also said that he js
not much against the intention of the
Bill. But, Sir, he says that in the
implementation it would not be pro-
perly executed. He also said that
the muitinational collaborations
ignore the indigenous technicians.
Sir, I would like to point out that
even in the case of CFP with which
we have entered into a collaboration
for further enhancing the production
from the Bombay High, we have done
it keeping the ONGC fully in the
picture, The ONGC technicians will
get the transfer of technology also.
"It was not done over and above their
head as a result of a political deci-
sion. The ONGC has carried on all
the discussions. They had gone to
Paris for discussions, and then they
hag the final round of discussions
with the French team. It is only
with the agreement and consent of
the ONGC people that we have en-
tered into this. As far ag the colla-
boration with other companieg is
concerned, although at one point of
time it wag considered that no foreign
company should be calleg for this,
here also as far as the negotiating
team is concerned, the Chairman of
the Oil and Natural Gas Commission

and other Ministries are very much

in the picture, and whenever we
would decide entering into any
foreign collaboration, the need  for
development of the indigenoug tech-
niciang ang know-how  would be
taken care of.

Mr. Ramamurti wag not at a1 cri-
tical as far ag the Bill is concerned,
but he was more critical about the
functioning and the structure of the
ONGC. He particularly mentioned
that the ONGC on its board does
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not have people who know anything
about oil. He was critical about our
applintment of the new Chairman.
He was also critical of the appoint-
ment of the Secretary, forgeting, as
was mentioned by one of the hon.
Members when he was speaking, that
he had left the Burmah Shell 25 years
ago and that since then he hag wor-
ked in the Government of India in
various capacities and acquired a
special knowledge as a specialist.
Therefore, to say that Mr. Lovraj
Kumay doeg not know anything about
0il and that too the type of criticism
from an hon. . Member like Mr.
Ramamurti, I personally feel  Sir,
was not justified.

Ag far as the ONGC Directors are
concerned,. .. .

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Is
he a technoerat himself?

SHRI P. C. SETHI: He is a
technocrat, Sir. He knows the sub-
ject well,

AN HON. MEMBER: He wag a
saleg representative.

SHRI P. C. SETHI: Only because
he was at one time in the Burmah
Shell does not mean that he isg repre-
senting the interests ) the Burmah
Shell even now, That way, accord-
ing to you, nobody would change.

Then, Sir, as far as the ONGC strue-
ture is concerned we are trying to
have in the ONGC, Directors who are
qualified, who are engineers, although
they may not be geo-physists who,
in certain areas, are necessary. Cer-
tainly as far ag their appointment is
concerned, it s not according to  the
sweet will of the Minister or the
Ministry that we appoint anybody in
the ONGC as Director, He has to
pass through a strong test by the
Public Enterprises Selection Board
and the Establishment Board of
which Mr. Puri ig the Chairman. It
is only after a select panel is made
by the Boarg that the final gelection
is made. And then the matter goes
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to the Appointments Committee and
then he is appointed. Therefore, it is
not as if we are going to fill the
ONGC with people accordng to our
sweet will and choice. They will be
kept there according to their neces-
sity,

Mr. Kalyanasundaram said that
nothing is bing done with regard to
the Cauvery basin. T would like to
assure him that we are taking all
possible measures to start work in
the Cauvery basin because the possi-
bility of finding hydrocarbons in the
Cauvery basin is there very much.
We put all our efforte in Godavari
basin also but we have lost two
machines; two very costly machines
we have lost there because of the
mud and the strong currents there
in the Godavari basin. That is why
we are now trying to have some more
foreign expertise and better equip-
ment in order to see that they can
drill in those conditions. And I would
like to point out that for the Godavari
basin alone we have provided an
amount of Rs. 274 croreg for carrying
on the exploration work. Anq al-
though we have been assures of some
World Bank help as I have said the
other day, whether the World Bank
help comes or not ,we shall carry on
this work without any disturbance.

Sir, with regarg to the point made
by Mr. Chakraborty, I have already
clarified it.

Then Mr. Hukamdeo Narayan
Yadav opposed the change in gection
5. I have already explained it. He
was more keen on a petro-chemical
complex in the Barauni area. He
knows, as I have announceq in the
other House, that some petro.chemical
complex in the Baraunj area |is
coming up. How big it will be will
depend on the seze of the exchequer
that will be granteq to us by the
Planning Commission.

SHRI SHRIDHAR WASUDEO
DHABE: I had asked one query
about the wastage of gag at Assam
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worth Rupees 1.44 lakh per day,
That wis the reply given yesterday.
I would like to know what the posi-
tion is, whether the gas is being
cleareq and wasted.

SHRI P. ¢. SETHI: [t i5 true that
that .quantity of gas which the hon.
Member has mentioned is being flared
in Assam. Ag far as Bombay High as
concerned, after the BHN platform
has come into position the flaring of
gas, particularly from the wells
which are coming under this platform
has been totally stopped. And 1
hope that after the other platforms
go into production, as far as flaring
in Bombay High is concerned. it
will be totally stopped.

SHRI SHRIDHAR WASUDEO
DHABE: I am asking about Assam,
not Bombay High.

SHRI P. C. SETHI: Earlier you
mentioned flaring in Bombay High.
That is why I have said this. But as
far as Assam is concerned, it is being
flared because the Assam Electricity
Board and the various other consu-
mers who have been committeg this
gas are not able to utilise thig fully.
We wil]l be taking measures to see
that this gas ig also not flared,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Now, the question is:

“That the Bill further to amend
the Oil and Natural Gas Commis-
sion Act, 1959, as passed by the
Lok Sabha, be taken into conside-
ration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNID:
We <hall now take up  clause-by-
clause consideration of the Bill

Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formule and
the Title were added to the Bill,
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SHRI P. C. SETHI: Sir, I move:

“That the Bill be passed.”

The question was proposed.

SHRI NAGESHWAR PRASAD
SHAHI (Uttar Pradesh): Mr. Vice-
Chairman, Sir, one word, only one
word. 1 do not want to cousurne the

time of the House. gz firu far §
wdt gu &, 934 § <9 fzw A dw
F ATEET S WS F R wET 7
UF ATE N9 wHFwT T |

Iranread (A afer aunw w6 1-
wof) oW St AT g FfE5T

=Y AREAR qAE wrEy g A5
Ft dar £

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
There are two others to speak on the
third reading, You have stood up in
between. I have promised somebody
else.

SHRI NAGESHWAR PRASAD
SHAHI: All right,
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI)
Now, Mr. Shiva Chandra Jha.

oft fma aer an (fagn) @ -
aqrers Y, 3@ fadas & qaAfeas
U TSI I SO - A 0 S O
e &f=qr g1 S aga-ar arq wEy
TE 9R KT IEYUAT AL ATEAT |
THEALAT F AFT F1 TS FH
@Y, aW g & 5 Sud awaa
fraet | fagre & ffa &1 N araag
Ioré g &, A gt @ & fiwatax
2, 92 a7 w@rE q A @A §)
AfFa agT TEEeAREE Agr g1
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g1 gioear @At & dee 7 Ton Aga
AT & | & #e) WERT A S(AAd
=1gaT g, fagR @ wraedma & fod
T A FQE 7 afe ad a5 T
At fmar § avaaT o 99X oI
ga?

gaQ ara, 7a faer 5 1@ w7
I3 T FEIA FET, gEAT, AT FB
ft F, A 09 fewasd & A
qr AT FT G A F, ACH -
A0 Fiww A g, & D ok
TmEl & 8, gfvza § &, v o
F oomd ggt W X M FTQE |
T8 § wfwfaerew, swawmd, &-
Ay | IGFT QI Fool g TN
71 foadr st gufaar g @Y § s«
# aga 99T g SOHAT FT Y
3T F T A FLA A AH qIT
YaTE IqT T TE & I |

DY arT SHrF A gefad §
wagdd & arfefadwm 1 $E Twwr
o A Tg £, Frd Ao A &
dfeq St & W=t F gaAT FT ArEA
do@ ¥ g @ &, afea 9 qua
gAY A AR AHIT A G | A HTEAr
g, ST 9% @FTEH 9T FHFQ § 9
] A fatd = F we § )
&7 aF JIT I HAY AGITT SATT T |

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH XULKARNI):
Before I call the next speaker I re-
quest the Finance Minister to lay on
the Table a statement ( in  English
and Hindi) of the estimated receipts
and expenditure of the Government
of Assam for the year 1981-82.

THE BUDGET (ASSAM), 1981-82

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAIT SINGH SISODIA): Sir, I beg





